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Report of Inspection done in the matter of OA No. 403/2025, titled RWA
Sector-31 South Block Faridabad vs. State of Haryana & Ors. in compliance ofNational Green Tribunal order dnted 04.12.2025

The above-subjected OA was filed against M/s. Shree Ram Concretes which is
running a Ready-Mix Concrete (RMC)/Hot Mix Plant in Sector -31, Faridabad,
Haryana.

The Hon'ble Tribunal in their order dated 04.12.2025, issued the following
directions:

"Learned Counsel appearing for the Respondent No. 2 submits that the
report was submitted by the R.O., Faridabad Division on the basis of the

inspection dated 06.11.2025 finding violations to the Member Secretary,
HSPCB and the Respondent No. 6 has objected to the correctness of  the said
report, therefore, an independent inspection by Senior Environmental
Engineer, Head Office and Regional Office of other Region has been
directed. The said inspection will be done within one week and based upon

the report of  the inspection, appropriate orders will be passed.

During the inspection dated 06.11.2025, following deficiencies were observed by
the Regional Office, Faridabad:-

1. Absence of adequate barricading and wind screens at the operational site.
2. Non-utilization of anti-smog guns for dust emission control.
3. Unpaved internal roads, causing fugitive dust emissions.
4. No regulated vehicle washing facility, creating dust.
5. Improper material handling and storage, resulting in dust generation and

environmental nuisance.

6. Inadequate water sprinkling measures within the premises.

The unit submitted reply to the Regional Office Faridabad and in compliance to theHon'ble Tribunal's directions, the unit was inspected by the team of officers
comprising of Sh. Sanjeev Budhiraja, Senior Environmental Engineer and Sh.Sidharth Bhargava Regional Officer Palwal of HSPCB on 15.12.2025 and thefollowing observations were made:-

1. Absence of adequate barricading and wind screens at the operational site-Unit has provided barricading on Abadi side(150AX17ft).
2. Non-utilization of anti-smog guns for dust emission control. Unpaved

internal roads, causing fugitive dust emissions.- 01 no. anti smog gunprovided by the unit and unit has provided paved internal road.
3. No regulated vehicle washing facility, creating dust-Unit has providedmanual vehicle washing facility.
4. Improper material handling and storage, resulting in dust generation and

environmental nuisance. -Unit has provided 04 no Sprinklers for the store
material and has also covered material with green cloth.

5. Inadequate water sprinkling measures within the premises.-Unit has provided
04 no Sprinklers on material storage side which are adequate.
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Further unit has permanently closed the gates towards the abadi side.

Further following suggestions are also recommended to the unit:

1. Unit to install low cost PM sensor

2. Unit to provide barricading towards the south end of the plant.
3. Green belt outside plant premises to be maintained by the unit.

Although the unit is overall complying however it may be seen in the light that the
unit was visited during GRAP period and unit was not in operation. Further the unit

is adjacent to residential area and currently no siting criteria exists. However, the
same are under draft stage and unit may not meet the siting criteria whenever the
same are notified through gazette.

Documents are attached herewith for your kind reference.

Sidharth Bhargava
Regional Officer, Palwal

Sanjeev Budhiraja,
Senior Environmental Engineer

15/12/25
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